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(c) whether the National Commission has
recommended the recreation of these posts ;
and

(d) if not, the reasons for their recreation
and disregard shown to Commission's advice
for recreation of more middle level staff ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) 31 vacant posts were abolished in the
erstwhile National Commission for SCs &
STs.

(c) Yes, Sir.

(d) Two posts of Special Commissioners
for SCs & STs alongwith their personal staff
have been continued uptil 30-9-92 to assist the
reconstituted National Commission for SCs &
STs in organising its work at this formative
stage.

In addition 103 posts at headquarters and
200 posts in the field offices have been
provided to the National Commission for
carrying out its functions.

More jobs for disabled persons

1636. KUMARI ALIA: Will the Minister
of WELFARE be pleased to state :

(a) whether Government propose to create
more jobs for disabled persons during the
current year;

(b) if so, the details thereof alongwith
amount fixed for this project; and

(c) if not, the reasons therefor 7

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b) No specitic
proposal is presently under the consideration
of the Government.

(¢) Recruitment will continue for 3%
vacancies reserved for the physically handi-
capped—1% each for the visually, hearing and
orthopaedically handicapped in Group C & D
Civil posts/services in Central Government
and comparable posts/services in Central
public undertakings. 23 Special Employment
Exchanges and 55 Special Cells in normal
Employment Exchanges
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have been setup in the country for placing
handicapped persons in gainfull employment.
In addition 17 Vocational Rehabilitation
Centres for Physically Handicapped have been
set up for placing handicapped persons in
gainful employ-menl/self-employment. These
Vocational Rehabilitation Centres are under
administrative and financial control of
Ministry of Labour.

Loan from N.S.F.D.C. to non-SC/ST
people

1637. SHRI SURESH PACHOURI:
SHRI RAJUBHA1 A. PARMAR:

Will the Minister of WELFARE be pleased
to state :

(a) whether it is a fact that M/s. Agrocard
Private Limited has been sanctioned loan from
IREDA on the recommendation of National
SC/ST Financing and Development
Corporation;

(b) whether it is a fact that N.S.F.D.C. is
recommending cases of non-SC/ST people
also, thus depriving genuine SC/ST applicants

(c) what action Government propose to take
in this regard ; and

(d) the names of non-SC/ST people who
got the loan ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) IREDA has sanc-
tioned a term loan to M/s Agrocard Private
Limited on their own.

(b) to (d) Do not arise.

Achievements of welfare schemes

1638. SHRI CHANDRA MOHAN
SINHA : Will the Minister of WELFARE
be pleased to state :

(a) what are the welfare schemes for which
funds have been allotted by Government in
1991-92;

(b) what percentage of the schemes is
borne by the Central Government and what is
the amount released for each of the schemes;
and
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(c) what are the achievements, so far ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b) A Statement
is laid on the Table of the House. The Central
Government's constribution varies from 50 per
cent to 100 per cent depending upon the
schemes.

(c) The funds provided have been fully
utilised as would be seen from the com-
parative statement placed below for 1990-91
and 1991-92. [See Appendix CLXIII,
Annexure No. 31].

Preference to SC/ST christians

1639. SHRI M. VINCENT: Will the
Minister of WELFARE be pleased to state:

(a) whether ali the preferences and con-
cessions that are given to Hindu and Buddhist
belonging to Scheduled Castes and Scheduled
Tribes would be extended to Scheduled Caste
and Scheduled Tribe Christians without
distinction; and

(b) if not, the reasons therefor ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b) Scheduled
Tribes, irrespective of religion, are entitled to
the prefernces and concessions meant for
them, whereas in case of Scheduled Castes
persons professing Hindu Sikh and Buddhis
religions only are entitled for such benefits. At
present there is no proposal to extend
Scheduled Caste benefits to Christians.

forz qr AAT AR FT ST AARR TR
1640. »it wifw awft : #0 wgd faww
wat 9% qTEH FT W TG 06

(%) 7 w1 § wewer qtg 3o
¥ fy= ax &9 @ i w9y 77 98 A%g
TR FON & A #E G qae A
g, WX

(=) afz g, o Iuwr wtw v g ?

wd  faetw daem A Ttew Wl
(=t o smwTEEm) ¢ (F) #T (=)
YR &I 5 FH AT FP FgEeEl

[RAJYA SABHA]

to Questions 352

Far fore 92 da S & Fwar w7 g
FET F W& AAT GH-afhy g F
[OT wigwaw wAw Wi oqF 4w
g far 9X AWr ¥ &7 FgEar
FogwnEs & I ¥ owrew Wi
g 1 sigh wwen @\ gf g =R
UF gEyag Tafc A @m & wylead
8 TSw wERl sur &9 wifag s3di
#1 famfady afnfar feg oo § ) =iy
# sfaad 500 el # “aqy S WY
I USF AT FT TEHF/AT FH AIAT 0
SFAGICIAT Wrnedt & famfr o
fa=1 far ar § 1 ag @ Fm @i
oo gy aur gewY § =0 uw 9%-
Fifers wt # Sumew w7, fefqai a
SUFRET W WG 4%, {oenferfan facnima
TgfT & TRET WiETy §97 W< ey
frmm & wrean § wwid s o g -

mfdwafe ¥ #9- -45% WiGF FQEw

W FH 50% m|w  T4r5%,
HTHIY Loy

farr snw 9% ~25 ufgma snfaw
agival, 60 Ffang
ST quT 15 Nfaw
FINARIT HET

weRT W | -y wifgw wgraar,

I Wy A4 75 wfrea o

aar 25 afioa
SATaT ST

S T ¥ wreg fwar o ¢
e wraraw ¥ fag ard fain &7 W
qar AT WAl § weF wrewar
T U awEq & fag myfafaes se-frawi
# HOmT FC 1 UST IR T qvd go
wEEl ¥ waHen & fag agdy faaa
Harrd | uw gusay gfafa w0 vz7 G
T E | TN ¥ wgeT S e
FI¥ G ANA-WAT T AT AF



